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TAMIL NADU ACT NQO. 8 OF 1983. *

THE TAMIL NADU MARINE FISHING REGULA«
TION ACT, 1983.

[Received the assent of the President on the 4th March 1983,
first published in the Tamil Nad.. Government Gazette
Extraordinary on the Sth March 1983 (Masi 21,
Thunthubi, Thiruvalluvar Aandu—2014).] .

An Act to provide for the regulation, restriction and pro-
hibition. of fishing by fishing vessels in the sea along
the whole or part of the coast line of the State.

BE it enacted by tne Legislature of the State of Tamil Nadu
ifn 1tlhe Thirty-fourth Year of the Republic of Indiaas
ollows :—

CHAPTER 1.
PRELIMINARY.

1. (1) 1his Act may be called the Tamil Nadu Marine
Fishing Regulation Act, 1983.

(2) It extends to the whole of the State of Tami]
Nadu. '

(3) It shall be deemed to have come into force on

~ the 6tn January 1983.
aclaration,

2. Tt is bereby declared that this Act is for giving effect
to the policy of the State towards securing the principles
laid down ir clauses (b) and (¢) of Artucle 39 of the Con-
stitution.

3. In this Act, uniess the context otherwise requires,—

(@) “adjudicating officer” means any officer of
tne Fisheries Department, not below the rank of an Assis-
tant Director of Fisheries, authorised by the Government,
by notification, to exercise the powers conferred on, and
discharge the duties imposed upon,the adjudicating officer
under this Act, for such area as may be specified in the

- e

¥For Statement of Objects and Reasons, see Tamil Nadu Govern-

| ment Gazette Extraordinary dated the 7th Februvary 1983 Part 1V-

gection 1, pages 63—64,
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(b) “‘appellate authority”” means any officer of the
Fisheries Department not below the i1ank of Deputy
Director or Fisheries, authcrised by the Governmeny, by
notification, to exercise the powers conferred on, and
discharge the duties imposed upon the cppellate suthority
under this Act, for such arca as may be specificc '~ the
notification ;

(¢) "rauthorised officer’’ means an officer authorised
by the Government under section 4 ;

(d) “fish” includes prawn, shrimps, shell fish and
crustaceans ;

(e) ‘‘fishing vessel”’ ‘means a ship or boat, whether
or not fitted with mechanical means of propulsion, which
is engaged in sea-fishing for profit and includes—

(i) a deep sca fishing vessel,

(ii) a mechanised fishing vessel,

(iii) a catamaran,

(iv) a country craft, including Vallom, or
(v) a canoc,

engaged in sea fishing ;

(f) “Government” means the State Government;

(g) “mechanised fishing vessel” means a ship or
boat fitted with mechanical means of propujsion haying
an engine of not less than fifteen Horse Power byt not
more th’n one hundred and twenty Horse Power and
measuring in length not less than eight metres and nog
more than fifteen metres, but does nct include a deep sea
fishing vessel, and a ‘“‘deep sea fishing vessel”’ meansg a
ship or boat fitted with mechanical means of propulsion
having @n cngine of notless than onc hundred \and
twenty Horsc Power and measuring in length not less
han fifteen metres ;
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(k) “owner® in relation to any fishing vessel, in
cludes any person who has power to sell or transfer the
fishing vessel or who has the custody thereof or- who
receives, whether on his own behalf or on behalf of any
other person, rent for such fishing vessel ;

(i) “port” means the space within such limits as
may, from time to time, be defined by the Government,
by notification, for the purposes of this Act ;

(j) “registered fishing vessel” means—

(i) a fishing vessel registered under section 11 of
the Marine Products Export Development Authcrity Act,
1972 (Central Act 13 0f 1972) ; or

(i) ~ fishing vessel registered under section 10 ;

(k) “specified area® means such arca in the sea along
the whole or part of the coast line of the State, but not
beyond territorial waters as may be specified by the
Government by notificacion from time to time ;

() “State” mecns the State of Tamil Nadu and
includes the territorial waters along the eutire coast line
of that State.

Atgtohérisaﬂon 4. The Government may, by notification, authorise—
for th:‘ggr- (a) any officer cf the Government, not being an

poses of any offjcer below the rank of a ‘B’ Group officer ; or
provision of

this Act, (b) any officer of the Central Covernment, with the
consent of that Government, o

to exercise the powers conferred on, and discharge the |
duties imposed upon, the authorised officer, under this

Act in such arsa 25 may be spacified in the notifcztion.
CHAPTER 1II.

REGULATION, RESIRICTION OR PROHIBITION OF FISHING
IN THE SPECIFIED AREA.

Power to 5. (1) The Govercment may, having regard to thé :

regulate, ! '~ . ) C
restrict or  Mmatters referred to in sub-section (2) by notification,—

prohibit cer- (a) regulate, restrict or prohibit the fishing in aﬁs}/’

ain ters . X i
’svilthi:l:;ed- specifizd area by such class or classes of fishing vessse]s

fied area. as may be specified in such nptiﬁcation ; or

(b) tegulate or restrict the number of fishing vesse]

which may be used for fishingin any specified area } or
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1t o) vegulate, restrict or prohibit the catching
in any specxﬁed area .of such species of fish and for such

~(pemed -as may be specified in the notiflcation ; or

(d) regulate, restrict or prohibit the use of ‘such

fishing gear in any specified area as may be specified in
»the snmtﬁcatlon or

- person may carry on fishing inany specifiéd area :using
such class or classes of fishing vessels as may be specified
Jn suf:h notification.

~(2) In issuing a notification under sub-section (1),
,the Glovernment shall have regard to the following matters,
aame ly ¢

(@) the need to protect the interest of different
sections of persons engaged in fishing particularly those

engagedin fishing using traditional fishing craft such as
catamaran, .country craft or .canoe ;

(b)) the need to conserve fish and to regulate
fishing on a scientific basis ;

() the need to maintain law and order in the sea;
(d) such other matters as may ‘be prescribed.

(3) Notwithstanding anything contained in sv'-
sections (1) and (2), no owner or master of a w..~hanised
fishing vessel shall use are cause or allow to be used such
fishing. vessel for fishing operatlon in the sea within three
nauticalimiles from the coast line in the State and the owner
or master of a mechanised fishing vessel shall use or cause
or allow to beused such mechanised fishing vessel only
beyond three nautical miles from the coast line in the
Stute:and such operation beyond three naut'.cal miles

shall -be subject to the CODdlthﬂS specified -in the Schedule
to this Act.

(4) Notwithstanding anything contained in sub-
sections (I) and (2), no owner or master of a deep sea
fishing ‘vessel shall 1:se or cause or allow to be used such
fishing vessel for fishing operatlon in the sea within three
nautical miles from the coast line in the State and the owner
or:master of a deep sea fishing vessel shall use .or cause or

125-12—59

(e) fixthe hours in -a day du-ing which any
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-allow to be used such deep sea fishing vesse] only
~ beyond three nautical miles from the coast line in the
State and such operation beyond three nautical miles
shall be subject to such conditions as the Government
may, by notification, specify. O

E:gh;?g‘s%‘i‘ngf“ 6. No owner or master of a fishing vessel ghall
vessel in cont- Use, or cause or allow to be used, svch fishing vessel

ravention of for fishing in any manner which contravenes a notifi-

- any notification ¢catjon issued under section 5:

Wb

made under

section 5. o R R ;;
Provided that nothing in such notifictaion shall be

construed as preventing the passage of any fishing
vessel from, or to, the shore, through any snrecified
area to, or from, any area other than a specified area
for the purpose of fishing in sucu other area or for
any other purpose :

Provided further that the passing of such fishing
vessel through auny specified area shall not in- any
manner cause any damage to any fishing nets or tackles
belonging to any person who engages in fishing in the
specified area by using any traditional fishing craft
such ¢s catamaran, country craft or canoe. -

Licensing of 7, (1) The owner of a fishing Vessel may make an
18 * application to the authorisea cfficer for the grant of
a liceace for using such fishing vessel for fishing in any

specified area. ~

(2) Evey application under sub-section (1) shall
be in such form, contain such particula's, and be
accompanied with such fees, as may be p-escribed. -

(3) The authorised officer may, after making such
enqui’y as he decms fit and having regard to the matters
referred to in sub-section (4), either grant or refuse to
grant, to the owner of the fishing vessei, a licence for
nsing suci fishing vessel for fishing in the specified area
or specified areas.

(4) In granting or | refusing licence under sub-
section (3), the authorised officer shall have regard to

the following, naracly :— ROt

. (d) whether the fishing vessel is a regiétéféd'_
fishing vessel ; Rt

© T R 5 O
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- (b) the condition of the fishing vessel including
the accessories and fishing gear with which it isfitted ;

(¢) any notification issved under section 5 ;
(d) such other matter as may be prescribed.

- (5) Alicence graufud uuder this section shall bs in
such form and subject to such corditions, including con-
ditions as to payment of such fees and furnishing such

security for the due performance of the conditions, as
may be prescribed: |

Provided that different fees, and different amounts by
way of security may be prescribed in respect of licences
for.different classes of fishing vessels.

(6) A licence granted under this section shall be
valid for the period specified therein or for such extended

period as the authorised officer may think fit to allow in
any case.

8. No person shall, after the commencement of this Prohibition
Act, carry on fishing to any specified area using a fishing of fishing
vessel which is not licensed under section 7 : 3§;‘;§Ifsh'°g

: ' | | ’ whicq are
Provided that nothing in this section shall zpply to P°t eensed.
any fishing vessel,which.was being used for fishing imme-
diately before the commencement of this Act, for a
period of three months or such further period as may
be specified by the Government, by notifization.

9. (1) If the authorised officer is satisfied either on a Canceltation,
reference made to him in this behalf or otherwise, that— suspension,

| ' variation and

a) a licence granted under sectiop 7 has been 2Tgndment

. Y . of licences
obtained by misrepresentation as to an essentlal fact ; or and cancellation

~and suspensioa
() the holder of licence has, without reasonable Of ‘;:gi‘gﬁgffon
cause, failed to comply with the oonditicns subject to )
which the licence has been granted or bas contravened
any of the provisions of this Act, or any notification
issued or rule made thereunder, then, without prejudice
to amy other penal'y to which the holder of the licrnce
may be liable under this Act, the said avthorised officer
may, after giving the holder of the licence a reasonable
opportunity of showing cause, cancel or suspend the
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licence or forfeit the whole or any pait of security,
if any, furnished for the due-performance of the condj-
tions subject to which the ilicence ‘has beenrgmnteds i

(2) Subjeot to any rules:that may be made in thxs B
behalf, the authorised officer may also vary or amend a, |
licence «granted under.section"7. L

' (B) If the uuthonsed officer -is satisfied either on a |
mfemme made tohim in this behalf or -otherwise, that—

1

| (@) -a certificate «of xegistration jssued " 6undet~f?":n_
section 10 has been obtained by mxsrepresentat,iontasm
an essential fact ; or Eaal

3

(fb) the ‘holder .of :a - certxfxcate of rregistratioi;
has, without reasonable cause,failed -to comply with
the conditions subject to which the certificate of -
wegistration thas been issued or thas contravened .any -
iof the xp-ovisions .of this Act, -or any" notxfiewtibn‘«;f“
rssued, ior rile made thereundor, i

| then, without prejudice to any other penalty to whxch e
weri 0 e halder of the certificate sof Fegistmation wmay*be-
T z&mﬁle mnder #his Act, ithe-author ised officer ‘may, after

- giving the holder .of the gertificate .of registrationa
PR ;reasonable opportuni'y of showmg cause, cancelo;-'j

| spS,Pmd the certificate of registration.

Besinsuionof 5o, (1) The owner of every fishing vessel ot 1“1%;? 3

ﬁﬁ 1ing e

g , a fxsh ing vessel registered under section 11 .of the Maning .
T Is. - Protlucts Export 'Develog1 ment "Authority - Ast, 4972
PR (Central Act13 of ‘1972), aﬁ

1 reg:ster such fi shmg vésse]
.. under this Act, | T

(2) Every. appllCdthn for rogistration of such ,
f,xshmg wessel shall be.made by the owner therecftothe
autharised officer .in such fo..., 223 shal! b2 ﬂcwmpan

med by such fees, as may be prescribed—

| (a) before the expiration of .one .month fmm -
the date on which hefirst became the .owner «of sugh
fishing vessel ; or |

{®) before the expiration of three months from
the .commencement of this Act, -

whichever is dater :

R

Wb
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‘Provided that the authorised officer may, for
sufficient reason to be recorded in writing, extend the
Hme limit for registration by such period as the thinks

t,

(3) The authorised officer shal] icsue to the owner
of the fi.hing vessel registered by him a certificate of
registration in the prescribed form and shall cnterina
register to be kept by him, in such form as may be
prescribed, the paruculars of such certificate.

(4) The certificate of registration once issued shall
continue to be in forc: unl:ss it is cancelled or suspen-
ded by the authorised officer.

(5) Every fishing vessel registered under this
section shall carry a registration mark, assigned to it
by the authorised officer, displayed in the prescribed
manuer,

(6) No fishing vessel, other than a registered
fishing vesscl, shall be entitled to a licence under
section 7. '

11, Where a registered fishing vessel moves from the j,¢0:mation
area of on: port to th: area of anoth:r port, th: owncr to be
of such fishing vessel shall give information to that givento
effect in the prescribad manner, to the authorised zi‘%g:rnsed
officer by whom such fishing vessel was registered and apoyt
also to the Port officer having jurisdiction over the movement

area whzre to such fishing vessel has been moved. 3282:111;113

12. (1) Every owner of a registered fishing vesse] g:‘(‘i‘:%sy to be

shall furnish to tas anthorised officer at the prescribed owners of
time and in the prescribed manner such returns as may re istered
i shin
be prescribed. vessclg.
(2) The authorised officer may inspect any regis-
tered fishing vessel at any timz to verify the accuracy
of any return made under this section.

13. Every drcision of the authorised officer under Finality of
ection 7, section 9 or section 10, granting or refusicg Sroians o F
to grant licence for a fishing vesse] or cancelling, 9 angd 10,
suspending, varying or am=nding such ficence, or regis-
tering or cancelling or suspending the certificate of the
registration of 2 fishing vessel shal], subject 1¢ an

right of appeal under section 14, be fina]. A
125—12—60
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- 14. (1) Any person aggricved by an order of the autho-
rised officer refusing to grant licence for a fishing vessel
or cancelling, suspending or varying or amending such
licence or refusing to register 2 vessel or cancelling or
suspending the ceitificate of registiation of such vessel
may, within thirty days from the date on which the order
1s commuanic ted to him, prefer an appeal to the appellate

authority:

Provided that the appellate authority mey entertein
the appeal after the expiry of the sa2id peried of thiity days
but before the expiry of sixty days from the date aforesaid
ifit is satisfled that the appellent was prevented by sufficient
cause from filing the appealin time. ‘ e

(2) On receipt of an appeal under sub-section (1),
the appellate autherity shall, after giving the appellant
a reasnnable opportunity of being heard, pass such orders
thereop as it deems fit s expeditiously as possible.

(2) Every order passed by the sppellete ?uthoritS/
under this section shall be final. : S

CHAPTER 111,

PENALTIES.

15. The authorised officer may, if he has reason to
believe that any fishing vessel is being, or has been, used
in contravention of any of the provisions of this Act, or
of any notification issued or rule made thereunder or any
cf the conditions of the licence granted under this Act,
enter and search such fishing vessel and impound such
fishing vessel and scize any fish found in it. -

16. (1) The authorised officer shell keep the ﬁshing. :

" vessel, impounded under section 15 in such place and in

such manner as may be prgscribed. G
*(2) In the absence of suitable facilities for the storage .

- of the fish seized, the authorised officer may, if he is of

the opinion that the disposal of such fish is necessary
dispose of such fish and deposit the proceeds thereof in
he I manrer in the office of the adjudicating

17, (1) Where any authorised officer, referred to jn
section 15, has reason to believe that any fishing vessel,
is being or has been, used in contravention of any of the
provisions of this Act, or any notification issued or -rule
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made thereunder or any of the conditions of the icence
granted under this Act, he shall make a report thereof
to the adjudicating officer. » -

. (2) The adjudicating officer shal] hoid an enquiry
into the matters mentioned in the report, in the pres-

cribed manner, after giving 2all the parties concerned-

a reasonable opportunity of being heard.

18. (1) The adjudicating officer shal}, after the Penalty.

enquiry under section 17, decide whether any person
has used, or caused or 2jlowed to be uscd, any fishing
vesse] in contrayention of any of the provisions of this
Act, or of any notification issued or of any rule made
thereunder or any of the conditions of the licence
granted under this Act and any such person, on being
found guilty by the aajudicating officer, shall be liable
to such penalty not exceeding—

(a) five thousand rupees, if the value of fish
inyolved is one thousand rupees or less ;

(b) five times the velue of fish, if the value of
the fish involved is more than one thousand rupees ; or

(¢) five thousand rupees, in any other case, being
a case not involving any fish,

as may be adjudged by the adjudicating officer.
(27 In addition to any penajty that may be

imposed under sub-section (1), the adjudicating officer
may direct that—

(a) the certificate of registration of the fishing

vessel which has bzen used, or caused or aljowed to be -

used, in the manner referred to in sub-section (1) or the
licence, any condition of which has been contravened,
shall be—

(i) cancelled or revoked, as the case may be ; or

(ii) suspended for such period as the adjudicating
officer deems fit ; or

(b) the fishing vesse] or fish that may have been
impounded or seized, as the case may be, under section
15 or the proceeds of the fish disposed of, and ceposi-
ted in the office of the adjudicating officer, under sub-
section (2) of section 16 shall be forfeited fo the
Government:

Provided thot no fishing vessel shal] be forfeited
under clause (b),if the adjudicating officer after hearing
the owner of such fishing vcsse] or any person cjlaiming

125/12-60a
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any right thereto is satisfied that the owner or such person
had exercised due care for the prevention of the commission
of such offence. bt

19. (1) Anypersona ggtiei'ed by an order of the adjudi-

cating officer may, within thirty days from the date on |

which the order is made, prefer an appeal to the appellate
authority :

Provided that the appellate authority may entertain
any appeal. preferred after the expiry of the said period
of thirty days, but before the expiry of sizty days from the
date aforesaid, if it is satisfied that the appellant was pre-
vented by sufficient cause from filing the appeal in time.

(2) No appeal under this section shall be entertained
by the appellate authority, unless the appellant has, at
the time of filing the appeal. deposited the amount of
penalty payable under the order appealed against : -

Provided i hat, on an application made by the appel-
lant in this behalf, the appellate authority may, if it is
of the opinion that the deposit to be made under this
sub-section will cause undue hardship to the appellant,
by order in wri.ing dispense with such deposit either un-
conditionally or subject to such conditions as it may deem
fitto impose.

(3) On receipt of an appeal under sub-section (1),
the appellate authority may, after holding such enquiry
as it deems fit, and after giving the parties concerned a
reasonable opportunity of being heard, confirm, modify
or set aside the order appealed against and the dscision
of the appellate anthority shall be final ; and—

(@) if the sum dsposited by way of penalty under
sub-section (2) exceeds the penalty directed tc¢ be paid
by the appellate authority, the excess amount; or

_ () if the app:llate authority sets asid: the order
imposing penalty, the whole of the sum deposited by
of pene... way

shall be refunded 10 the appellant.

20. The appellate authority may call for and examine

the records of any order passed by an adjudicating officer
under section 18 and against which no appeal has been
preferred under saction 19, for the purpose of satisfying

A ..~
b
5
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itself as to the legality or propriety of such order or as te
tbe regularity of the procedure and pass such order with
respect thereto as it may thaink fit:

Provided that no such order prejudivially affecting
any person shall be made except after giving the person
so affected a reasonable opportunity of being heard in
the matter.

21, (1) The adjudicating officer and the appellate Powers of
authority shall, while holding an enquiry, have all the adjudicating
pewers of @ civil court under the Cede of Civil Procedure, °ﬁf°{l
1908 (C entral Act V of 1908) while trying a suit, in respect ggpetnaete
of the following matters, namely :— authority

inrelation
(a) summoning and enforcing the attendance of t0_holding

. / enqu
witnesses ; un?ieﬁhis

(b) requiring the discovery and production of any Act.

document ;

(¢) requisitioning any public record or copy thereof
from eny court or office ;

(d) receiving evidence on affidavits ; and

. (e) issning commissions for the examination of
witnesses or documents.

(2) The adiudicating officer or the appellate authority
shall while exercising anty power unider this Act, be deemed
to be a civil court for the purposes of secticns 345 and 346

of the Code of Criminal Procedure, 1973 (Central Act 2
of 1974).

22, (1) Where an offence under this Act has been Offences by
committed by a company, every person who, at the tim: companies.
the offence was committed, was in charge of, and was
responsible to, the company for the conduct of the business
of the company as well as the company, shall be deemed
to be guilty of the offence and shall be liable to be procee-

‘ded against and punished accordingly :

Provided that nothing contained in this sub-section
shall render any such person liable to any punishment, it
he proves that the offence was committed without hjs
knowledge or that he had exercised all due diligence to
prevent the commission of such offence,
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(2) Notwithstanding anything contained in sub-section
(1), where any such offcnce has been committed by a
company and it ic proved, that the offence has been com-
mitted with the consent or connivance of or is attributable
to any neglect on the part of, any director, manager,
secretary or other officer of the company, such director,
manager, secrctary or other officer shall be deemed to be
guilty of that offence and shall be liable to be proceeded
against and punished accordingly.

Explanation—For the purposes of this section,—.

(@) “company” means any body corporate and inclu-

des a firm or other association of individuals ; and o

__(b) “director” in relation to a firm, means a partnpt
. in the firm, AR

CHAPTER 1V.
MISCELLANEOUS.

Exemptjons. 23. (1) Nothing contained in this Act shali apply to
survey vessels belonging to the Central Government or
any State Government or any public undertaking,

Explanation—Fecr the purpose of this sub-section
"““public undertaking” means any company or corporation
owned or controlled by the Central or State Government.,
: (2) If the Goverument is of the opinion that, having
regard to the purposes of this Act, it would not be in the
public interest to apply all or any of the provisions of this
Act to any class or classes of fishing vessels used for fishing
in any spzcified area or specified areas, it may, by notifi-
cation, exempt, subject to such conditions as it may think
fit to impose, such class or classes of fishing vessels used
for fishing in such specified area or specified areas, asit’
‘may specify in the notification, from the operation of all
or any of the provisions of this Act,

-
s

Protection of 24 (1) No suit, prosecution or other le odi
- . (1) N , gal proceedin
23‘33“{;?}‘{“ " shall lie against the Government or any officer or authoritg .
| for anything which is in good fajth done or intended to. -

be done in pursuance of this Act or any notification jssued

or order or rule made thereunder.

&
3
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(2) No suit or other legal proceeding shall lie against
the Government or any officer or authority for any damage
caused or likely to be caused by anything which is in good
faith done or intended to be done in pursuance of this Act
or any notification issued or order or rule made thereunder.

25, The provisions of this Act shall have effect notwith- Act to override

standing anything inconsistent therewith contained in any other laws,
contract, etc,

other law for the time being in force, or any custom, usag.
or contract, or order of any authority.

26. (1) The Government may make rules for carrying P

out the provisions of this Act.

() In particular, and without prejudice to the gene-
rality of the foregoing power, such rules may provide for
all or any of the following matters, namely.-— :

(a) the matters to which regard shall be had in
issuing a notification under sub-section (1) of section 5 ;

(b) the forms of the application for licence under
sub-section (1) of section 7, the particulars which it shall
contain and the fees which chall accompany it ;

(¢) the matters to which regard shall be had in
granting or refusing a licence, under section 7, the fees
payable for the licence and the security for tae due perfor-
mance of the conditions of the licence ;

(d) the procedure to be followed in granting or
refusipg a licence under section 7, or canccllir.g, suspending,
varying or amending such licence or in registering a fishing
vessel under section 1T cr corcelling or suspending the
certificate of registration ;

(e) the form of the application for registration of a
fishing vessel under section 10, the particulars which such
application shall contain, the fees which shall accompany
the application, the form of the certificate of registration, the
form of the register referred to in sub-section (3) of that
section and the manner in which the registration mark
referred to in sub-section (5) of that section shall be dis-

played ;

(/) the manner in which the information referred
to in section 11 shall be given ;

wer to make
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(¢) the returns to be furnished to the authorised
officer under sub-section (1) of section 12 and the time
and the manner jn which such returns shall be furnished 3

(h) the place and the manner in which an impoundced
fishing vessel shall be kept under sub-section (1) of section
16 and the manner in which the proceeds of the disposal
of the seiz=d fish shall be depotited with the adjudicating
officer under sub-section (2) of that section ;

(7) the procedure of the enquiry by the adjudicating
officer under sub-section (2) of section 17 ;

(j) the fees payable for the supply of copies of
documents or orders or for any other purpose or matter
involving the rendering of any service by any officer or
authority under this Act ;

(%) the condition that may be imposed in the noti-
fication under sub-section (1) of section § ;

(T) any other matter which is to be, or may be,
provided for by rules under this Act.

(3) Bvery rule made under this Act or notification
issued under section 5, shall, as soon as possible, after jt
is made, or issucd, be placed on the table of both Houses
of the Legislature, and if, vefore the expiry of the session
in which it is so piaced or the next session, both Hotises
agree in making any modification in any such rule or
notifica ion, or both Houses agree that the rule or
notification should not be made or issued, the
rule .or notification Shall thereafter have effect

only in such modified form or be of no effect, as the case

may be, so however, that any such modification or abnul-
ment shall be without prejudice to the validity of anything
previously done under that rule or notification, o

27. (1) The Tamil Nadu Marine Fishing Regulstion
Ordinance, 1983 (Tamil Nadu Ordinance 2 of 1983), is
heseby repealed. o

(2) Notwithstanding such repeal, anything done or
any action taken under the said Ordinance jncluding any
notification, rules or orders issued, returns furnjshed and
statements file¢ shall be deemed to have been done, taken,
issued, furnished or filed under this Act, .
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THE SCHEDULE.
[See section 5 (3).]

Conditions subject to which a mechanised fishing vessel shall
catry on the fishing operation bevond three nautical milys.

1. The mechanised fishing vessel referred to in sub-section
(3) of section 5 shall leave the notified place of berth or
anchoring. only after 5 a.m. and the mechanised fishing
vessel shall report back at the notified place of berth concer-
ned not later than 9 p.m. and such mechanised fishing
vessel shallremain at the notified place of berth or anchoring
till 5 a.m. of the following day. ’ "

Expl anation.—**Notified place of berth or anchoring” in
respect of a mechanised fishing vessel means the place of
berth or anchoring which the authorised officer shall
specify as a place of berth or anchoring for that mechanised
fishing vessel. .

(2) Any other condition which the Government may,
on the recommendation of the Director of Fisheries,specifys
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The following Act of the Tamil Nadu Legislative Assembly received the assent of the
Governor on the 12th June 2000 and is ‘hereby published for general information. i

ACT No. 25 OF 2000
An Act to amend the Tamil Nadu Marine Fishing Regulation Act, 1983. ‘

BE it enacted by the Legislative Assembly of the State of Tamil Nadu in the Fifty-first year
of the Republic of India as follows:—

2000.

(2) It shall come into force on such date as the State Government may, by notifica-
tion, appoint.

1. (1) This may be called the Tamil Nadu Marine Fishing Regulation (Amendment) Act, Short title and

commence-
ment

2. In section 7 of the Tamil Nadu Marine Fishing Regulation, Act 1983 (hereinafter Amendment of

refetred to as the principal Act),—
(1) in sub-section (4), after item (b), the following item shall be inserted, namely:—

“(bb) the condition of buoy, first aid box, equipment for communication and life
saving and are fighting appliances provided in the fishing vessel;”;

(2) after sub-section (5), the following sub-section shall be inserted, namely:—

“(5-A) The owner of a fishing vessel which has been licenced under this section
before the date of commencement of the Tamil Nadu Marine Fishing Regulation (Amend-
ment) Act, 2000 shall provide buoy, first aid box, equipment for communication and such life
saving and fire fighting applications at may be prescribed in such fishing vessel within thirty
days from such commencement”,

3. In section 10 the principal Act, after sub-section (5), the following sub-sections shall Amendment of: -

be inserted, namely:—

“(5-A) No fishing vessel shall be registered under this section unless such vessel
carry buoy, first aid box, equipment for communication and such life saving and fire flghtmg
appliances as may be prescribed.

(5-B) The owner of a fishing vessel which has been registered under this sestion
. before the date of commencement of the Tamil Nadu Marine Fishing Regulation (An.end-
ment) Act, 2000 shall provide buoy, first aid box, equipment for communication and sucn life
saving and fire fighting appliances as may be prescribed in such fishing vessel within thirty
days from such commencement”.

section 7

section 10.

4. In section 15 of the principal Act, after the expression “The authorised officer may, if Amendment of

he has reason to believe that,” the expression “any fishing vessel has not been provided with
buoy, first aid box, equipment for communication and life saving and fire fighting appliances
in conformity with the rules made under this Act, or shall be 1nserted.

section 15.

5. In section 17 of the principal Act, for sub-section (1), the following sub-section shall Amendment of

be substituted, namely:—

“(1) Where any authorised officer has reason to believe that any fishing vessel has

not been provided with buoy, first aid box, equipment for communication and life saving and
fire fighting appliances in conformity with the rules made under this Act or any fishing vessel
is being or has been used in contravention of any of the provisions of this Act of any
notification issued or rule made thereunder or any of the conditions of the licence granted
under this Act, he shall makes a report thereof to the adjudicating offiFer.”.

section 17
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Amendment
of section
18.

Amendment
of section
26

6. In section 18 of the principal Act,—

(1) in sub-section (1), after the expression “The adjudicating officer shall after the
enquiry under section 17, decide whether any person has”, the expression “used any fishing
vessel without buoy, first aid box, equipment for communication and life saving and fire
fighting appliances in conformity with the rules made under the Act or has “shall be inserted;

(2) in sub-section (2), in clause (a), after the expression “the certificate of registration-

of the fishing vessel which”, the expression “does not carry buoy, first aid box, equipment for
communication and life saving and fire fighting appliances or which” shall be inserted.

7. In section 26 of the principal Act, in sub-section (2) after clause (e), the following
clause shall be inserted, namely:—

“(ee) the number and description of buoy, first aid box, equipment for communication
and life saving and fire fighting appliances to be carried by a fishing vessel;”.

-~

(By order of the Governor)

K. PARTHASARATHY,
Secretary to Government,
- Law Department.

|
f

PRINTED AND PUBLISHED BY THE DIRECTOR OF STATIONERY AND PRINTING, CHENNAI
ON BEHALF OF THE GOVERNMENT OF TAMIL NADU
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Tamil Nadu
Act
8 of 1983.

The following Act of the Tamil Nadu Legislative Assembly received the assent of the
Governor on the 1st March 2011 and is hereby published for general information:—

Act No. 5 of 2011.
An Act further to amend the Tamil Nadu Marine Fishing Regulation Act, 1983.

Be it enacted by the Legislative Assembly of the State of Tamil Nadu in the Sixty-second
Year of the Republic of India as follows:—

1. (1) This Act may be called the Tamil Nadu Marine Fishing Regulation (Amendment)
Act, 2011.

(2) It shall come into force on such date as the State Government may, by
notification, appoint

2. In section 3 of the Tamil Nadu Marine Fishing Regulation Act,1983, for
clause (g), the following clause shall be substituted, namely:—

(9) “mechanized fishing vessel” means a ship or boat fitted with mechanical means
of propulsion having an engine of not less than twenty Horse Power but not more than
one hundred and fifty Horse Power and measuring in length not less than ten metres
and less than twenty metres, but does not include a deep sea fishing vessel, and
a “deep sea fishing vessel” means a ship or boat fitted with mechanical means of propulsion
having an engine of more than one hundred and fifty Horse Power and measuring in
length not less than twenty metres;”.

(By order of the Governor)

S. DHEENADHAYALAN,
Secretary to Government,
Law Department.

Short title and
commence-
ment.

Amendment of
section 3.
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